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ORDER

M.A. No, 85/2015 in T.C.P. No.61/397-398/NCLT/MB/MAH/2011

The Learned Representatives of both the sides are present.

From the side of the Petitioner the Learned Counsel has stated that the

Amendment Application was served upon the Company and the Company has

been made one of the Party in the Litigation.

The Affldavat of service has also been filed, however, the Company has not filed

any Reply so far.
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4 From the side of the ROC on" o, ,tl *"rr"r"ntative is present and stated that
the Counsel appointed earlier have recused themselves and Government is yet
to decide for the appointment of new Counsel to represent the stand of ROC.

The Representative of Respondent Nos. 2 and 3 is also present.

As per the record no reply is available from the side of the R.2 and R.3.

Since the ROC is to be represented by newly appointed Counsel, matter is to b€
adjourned.

The Amendment Application is placed on record and ,,Admitted,,, 
since there is

no objection from the other side. M.A. No. 54412017 disposed of as per the
above noting.

The Petitioner is therefore directed to carry out the amendment and serve the
amended Petition on the Company and also intimate the next date of hearing.
The matter is now adjourned to Ol.O2,2O]:g.
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